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DR. CHANDAN MITRA (Madhya Pradesh): Sir, I would like to associate
myself with the issue raised by the hon. Member.
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): We will now take up the Bills

for Introduction...( Inferruptions)...

SHRI DEVENDER GOUD (Andhra Pradesh): Sir, the Railway Minister

(Interraptions)
SHRI P RAJEEVE (Kerala): Sir, I have...(Inferruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, the Raillway Minister 1s here

..(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJKURIEN): One second...(Inferruptions)..
What is this? ..(Inferruptions).. 1 will decide....(Interruptions).. No, please take your
seat.. (Inferruptions).. Take your seat, please...(Interruptions).. If all of you speak like
this, what do I do?...(Interraptions)...

SHRI TARINI KANTA ROY (West Bengal): Sir, | have given a notice for Zero

Hour...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If hon. Members cooperate,

everything can be taken up...(Inferruptions)...

SHRI TARINI KANTA ROY: Sir, I have given a notice for Zero

Hour....(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Please...(Interraptions)... 329,
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SHRI TARINI KANTA ROY (West Bengal): Sirt, I have given a notice for Zero

Hour. ...{Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Did the Minister move?

...(Interruptions)...
SHRI TARINI KANTA ROY: No, Sir. ..(Inferruptions)..

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Then? (Interruptions) Please
(Interruptions).. Please, take your seat..(Inferruptions)... Special Mentions are

there. Nobody has ruled out. They will be allowed...{ Inferruptions)...

SHRI TARINI KANTA ROY: Sir, 1 have given a notice for Zero

Hour...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Zero Hour is

over...(Interruptions).. Please take your seat.

SHRI TARINI KANTA ROY: Sir, I have given a notice for Zero Hour

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): It is not allowed today. Take
your seat..(Inferruptions). It 1s not admitted. ...(Inferruptions).. Please take your
seat.. (Interruptions).. Now, we always take Bills for Introduction after the Zero Hour.
You know that. Special Mentions will be allowed. Why do vou worry? And the
Minister’s  Statement will also be done...(Inferruptions).. Please.
...(Interruptions).. You are not to decide how the House should conduct business. It
is for me to decide. Now, you see, ‘Bills for Introduction” is always taken up after
Zero Hour. This is the procedure. Let me go by that If, you have any objection, 1
will allow you to speak. Where 1s the problem?

SHRI P. RAJEEVE: Sir, my notice is under rule 67...(Inferraptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): That is there. I will allow you.

...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): No please, I am not allowing

you. ..(Inferruptions)..

DR. NAIMA A. HEPTULLA: Sir, take the sense of the House.

..(Interruptions)..
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THE VICE-CHAIRMAN (PROF. PJ. KURIENY: Yes, I can allow that also.
Today is the last day...([nferruptions). We will sit and introduce the Bills. After

Introduction and Special Mentions, we can adjourn for the lunch...(/nferruptions)...
SHRI P. RAJEEVE: Sir, my objection is that...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, Mr. P. Rajeeve, please.

...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Rupala ji, why are we not able
to take up the Special Mentions? Why are we not able to allow the Minister?

- (Interruptions)..

Because the time 1s wasted. | am giving a ruling. Please don’t waste the time.
Let us introduce the Bill. After its introduction, I will allow the Statement. But there
13 an objection. After that, T will allow this and the statement also. Please cooperate.

Now, there is an objection from Shri P. Rajeeve.

GOVERNMENT BILL
The Rani Lakshmi Bai Central Agricultural University Bill 2012- Introduced

THE MINISTER OF AGRICULTURE AND THE MINISTER OF FOOD
PROCESSING INDUSTRIES (SHRI SHARAD PAWAR): Sir, 1 beg to move for leave
to introduce a Bill further to provide for the establishment and incorporation of a
University for the Bundelkhand region for the development of agriculture and for the
furtherance of the advancement of learning and prosecution of research in

agriculture and allied sciences in that region.
The gquestion was proposed.

SHRI P. RAJEEVE (Kerala): Sir, 1 gave a notice objecting to its introduction
under Rule 67.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): You can object to its

introduction only on legislative competence.

SHRI P RAJEEVE: Sir, [ have questioned the legislative competence of
Parliament. On 28th December 2011, the Minister tried to introduce the Bill. At that
time, I had made some serious objection to it on legislative competence of Parliament

to make laws for incorporating a university.



